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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
O.A. No. 220 OF 2023

In ref: News item published in the Indian Express dated 14.03.2023
titled “Ludhiana: Three workers dead, two critical as fire
breaks out in hosiery factory”.

Reply in the form of Affidavit by Surabhi Malik, IAS,
Deputy Commissioner, Ludhiana
RESPECTFULLY SHOWETH

1. That undersigned is posted as District Magistrate, Ludhiana and thus
filing the reply as respondent.

2. That Hon’ble Green Tribunal has passed the order dated 29.03.2023 by
relying upon O.A. No. 110/2023, In re : New item published in Business
Standard dated 09.02.2023 titled “Blast at JSPL’s Raigarh plant kills
two worker, two others injured” dated 28.02.2023 and In O.A.
09/2021, In re : News item published in The Indian Express dated
07.01.2021 titled “Four workers dead due to toxic gas leak in
operative part of Rourkela Steel Plant”.The order dated 29.03.2023 is
reproduced as below : é\/\n

e
“Prima facie, on same pattern compensation has to be paid to heirs of
the deceased without prejudice to higher claim being raised at any other
forum. In absence of information about the extent of injuries to the two
injured, compensation is liable to be paid at least at the rate of Rs.10
lakhs to each of the injured. Thus, compensation of Rs. 80 lakhs is
payable by the Project Proponent. In view of Section 17 c;f the NGT Act,

if compensation has been paid under Workmen’s Compensation Act,

1923/Employees State Insurance Act, 1948, remedy before this Tribunal
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is not be available. However, we are not passing final order without -

notice to the project proponent (PP) and further enquiry. With regard to
- compliance of safety norms, matter has to be gone into after further
enquiry.

Accordingly, a joint Committee of CPCB, Dz';s'tricr Magistrate and
State PCB, with State PCB as nodal agency may ascertain whether and
how much compensation has been paid to the victims so far and make
recommendation on the pattern of earlier orders. Further, it may be
ascertained whether unit in question was limited to dry process only
without dying or washing to determine whether exemption from consent
is applicable. Report may be filed within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDFand not in the form of Image PDF and the Project Proponent may

also file its response, if any, within two months.”

3. That a meeting of Municipal Corporation, Ludhiana , Punjab Pollution
Control Board, Deputy Director, Factories, Assistant Labour
Commissioner, and District Fire Officer, Ludhiana was convened on
10.05.2023 by the committee constituted vide above order. On the basis
of reports received from above said departments, para wise reply is as

follows:-

i
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Sr. No

Information sought

Reply

The Labour Commissioner,

to submit a report if any

kind of one time

compensation has been

given to the persons
deceased/injured during the

incident or not.

As per the latest report received

from Assistant Labour

Commissioner, Ludhiana dated

05.07.2023, a one time

compensation has been given to
the

family members of the

deceased & injured by the
Employer (M/s Ganesh Trading
Corporation). The detail is as

under:

1 Sh. Inderjeet Yadav(Deceased)-

Rs 7 Lakhs Paid.

2 Sh. Ravinder Singh(Deceased)-

Rs 6 Lakhs Paid.

3 Sh. Mohinder Singh(Deceased)-

Rs 6 Lakhs Paid.

4 Sh. Gulshan Kumar(Deceased)-

Rs 8 Lakhs Paid

5 Sh. Ashwani Kumar(Injured)-

Rs 2.50 Lakhs Paid.

(Report attached as Annexure -A)

The Labour Commissioner,

As per report received from

ta
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to also submit a report

whether there is any
provision for giving one
time compensation to the
affected persons under the
Workmen  Compensation

Act, 1923 or any other Act.

Assistant Labour Commissioner,
Ludhiana dated 09.05.2023, it is
submitted that there is no
provision to give any One Time
Compensation as the workers
under  ESI

were covered

Corporation.

The dependents of the deceased

persons have been given benefit

by the ESI as follows:

1 Sh. Inderjeet Yadav(Deceased)-
Rs 15,000 Paid as funeral

expenses on 13.04.2023 and
dependent benefit/family pension
to the nominee has been approved
and disbursed @ of 283.80 per

day.

2 Sh. Mohinder Singh(Deceased)-

Rs 15,000 Paid as funeral

expenses on 13.04.2023 and
dependent benefit/family pension
to the nominee has been approved

and disbursed @ of 274.80 per

day.

3 Sh. Gulshan Kumar

V3
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(Deceased)- Rs 15,000 Paid as

funeral expenses on 08.05.2023.

ESI has informed that the
documents have been submitted
by the dependents of Sh. Gulshan
Kumar on 04.05.2023 and the
case for release of dependent
benefit/family pension is under
process and will be released

shortly.

4 Sh. Ravinder Singh (Deceased)-

Rs 15,000 Paid as funeral
expenses to the dependent of the

deceased on 13.04.2023.

In the case of Sh. Ravinder Singh
(Deceased) ESI has stated that
since the wife of the deceased
employee had expired and the
children are more than 25 years of
age and married no dependent
benefit/Family Pension is

applicable.

5 Sh. Ashwani Kumar (Injured)-
The Individual received minor

injuries hence no dependent

\&)



112

benefit/Family Pension is

applicable in this case.

(Report attached as Annexure -A)

The District Fire Officer,
Ludhiana to submit to the
Committee a report on the
fire safety arrangements
made by the factory in

which the fire occurred.

As per the latest report received
from - Assistant District Fire
Officer, it is to be mentioned as
per the report of Zonal
Commissioner Zone-D that this
factory is 35 to 40 years old and
according to the records of the
Fire Department no NOC has
been issued to this building
(factory). According to NBC
2005 and 2016, this unit comes
under the Industrial Category-G
sub-category G-2 of Moderate
Hazards, and there was no fixed
fire-fighting arrangement in this
building regarding fire protection
and ﬁre-ﬁghting, which shows
the negligence of the owner.
Therefore, considering the factory
unsafe from fire hazard, an
investigation has been started to
seal down the factory as stated by

Assistant Divisional Fire Officer,
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Ludhiana (Report attached as

Annexure -B)

The Deputy Director,

'| Factories to submit a report

on the compliance of
factory building regulations

to the committee.

As per the report received from
the O/o Deputy Director of

Factories,

During the investigation carried
out, violations of the following
clauses of the Factories Act, 1948
and the following rules under the
Punjab Factory Rules, 1952 have

come to light:-

1. The additions/altered
maps/forms of the Factory
not deposited in the office of
the Director of Factories,
Punjab. Section 6 of
Factories Act 1948 and
Rule 3(A) of Punjab
Factory Rules 1952,

2. The renewed stability
certificate (after 5 years) of
the Factory has not been
submitted in the office
Director of Factories, Punjab.
Section 6 of Factories Act
1948 and Rule 4(2) of
Punjab Factory Rules 1952,

3. Intimation of accident in
writing on time in prescribed
Form No. 18 has not been
sent to the office of Deputy

Director Factories Circle 5

L3
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Ludhiana. Section 88 of
Factories Act 1948 and
Rule 103 of Punjab Factory
Rules 1952.

4. Fire Exits not marked on
emergency  exit  routes
provided in the Factory.
Section 38 of Factories Act
1948 and Rule 66 of Punjab
Factory Rules 1952,

5. Fire hydrant pipe line for
extinguishing the fire not
provided in the Factory.
Section 38 of Factories Act
1948 and Rule 66 of Punjab
Factory Rules 1952.

6. No training was given to
the workers regarding exit
through Fire Exits routes
during emergency Section
38 of Factories Act 1948
and Rule 66 of Punjab
Factory Rules 1952,

7. Insulation of Electrical
wires not done properly in
the Factory, due to which the
short circuit occurred. Rule
67 (C) of Punjab Factory
Rules 1952.

It is also submitted that hosiery
goods were manufactured in M/s

Ganesh Trading Corporation, B-

\e"
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1-1365, Ram Nagar, Civil Lines,
Ludhiana. This manufacturing
process does not come under
the definition of hazardous
process under Schedule (1)
under Section 2(CB) of the

Punjab Factories Act, 1948.

(Report attached as Annexure -C)

Punjab Pollution Control
Board to visit factory and
State that only Dry Process
was being done in the
factory or some kind of
Wet Process was also being

done in the factory.

As per the reports received from
the PPCB, In compliance of the
orders passed by Hon’ble NGT,
The site of the industry M/s
Ganesh Trading Corporation,
Ram  Nagar, Civil - Lines,
Ludhiana was visited by Assistant
Environmental = Engineer  of
Punjab Pollution Control Board
along with Police officer of
Division no. 08, Police Station,
Ludhiana on 11.05.2023. During
the wvisit, all the machinery
installed by the factory was found
burnt at site. Only Knitting,
Cutting, Overlock and Sewing

machines were installed in the

\P
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factory. Representative of the
factory informed that they were
manufacturing readymade
garments (hosiery goods) by
using yarn (already dyed yarn)
and cloth as raw material in the
factory. No Water
Polluting/Hazardous process
generating machinery i.e Washing
machinery was found installed in
the  premises of  factory.
Therefore, the process of the
factory does not contain any
pollution potential hence is
exempted and not come under the
consent management of the
Board.  Therefore, the factory
was not violating the provisions
of Water (Prevention & Control
of Pollution) Act, 1974, Air
(Prevention &  Control of
Pollution) Act, 1981 and
Environmental Protection Act,
1986.  Further the  Water
(Prevention &  Control of

Pollution) Cess Act, 1977 had

\ &N
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been abolished by the
Government of India, vide its
Taxation Laws Amendment Act,
2017 with effect from the date of
implementation of GST i.e. 1st
July, 2017, Hence the unit is also
the  Water

not  violating

(Prevention &  Control of

Pollution) CESS Act, 1977.

The reports received from the
Punjab Pollution Control Board

are enclosed as Annexure-D

The Forest Officer

Ludhiana to state whether

the Biological Diversity

Act, 2002 and Forest

Conservation Act, 1980

have been violated during

the incidents or not.

1. As Per the Report submitted
By Divisional Forest Officer,
Ludhiana, M/s Ganesh

Trading Corporation was not

engaged in the biodiversity,

biological  products, So

Biological Diversity Act, 2002

and Forest Conservation Act,

1980 has not been violated.

2. As per the report of Range
officer, Ludhiana the above
mention site i.e. M/s. Ganesh

Trading Corporation, B-1-

\7
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1365, Ram Nagar, Civil line,
Ludhiana does not fall under

the purview of Forest

So

Department. Forest

Conservation Act, 1980 does

the

not above

apply to

mentioned site.

The  Punjab  Pollution
Control Board to also state
whether the Public Liability
Insurance Act, 1991 has
been violated during the
incident or due to the

factory process.

As the industry was not carrying
out any hazardous activity and
was not generating any hazardous
waste. Hence, the subject cited
unit does not comes under the
purview of the Public Liability
Insurance Act, 1991, therefore it
is not violating the provisions of

said Act.

The Labour Commissioner
to also state the amount of
assistance given under the
Punjab Labour Welfare

Fund Act, 1965 to the
dependents of the deceased

workers or not.

As Per the report submitted By

the Assistant Labour
Commissibner, Ludhiana dated
05.07.2023, it is stated as follows:
1. Sh. Inderjeet Yadav (Deceased)

S/o Sh. Tapsi Ram

(Ex-gratia claim of Rs 2 Lakhs
and Rs 20,000 Funeral Expenses

have been paid to the dependent.)

|

bV
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2. Sh. Mohinder Singh(Deceased)

S/o Sh. Telu Ram.

(Ex-gratia claim of Rs 2 Lakhs
and Rs 20,000 Funeral Expenses

have been paid to the dependent.)

3.Sh. Gulshan Kumar (Deceased)

@ Gulshan S/o Sh. Hari Chand

(The claim application has been
processed and sent to the Head
Office of Labour Department for
disbursal of benefits to the

dependent.)

4. Sh. Ravinder Singh @Ravinder
Chopra Aka Ravinder Kumar S/o

Sh. Tarsem Lal

Since the wife of the deceased
employee had expired and the
children are more than 25 years of
age and married no benefit under
Punjab Labour Welfare Board is

applicable.

5. Sh. Ashwani Kumar (Injured)

S/o Sh. Karamyjit.

(As Per the report of ESI, the
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Individual received only minor
injuries and was discharged from
the hospital on 15.03.2023 and is
absolutely fine. No benefit is

payable to him under Punjab

Welfare Fund Act,1965.

(Report attached as Annexure-A)

On basis of above reports,the Joint Committee concludes as under:

1) It is stated that the dependents of the deceased persons namely Sh.
Inderjeet Yadav, Shri Mohinder Singh, and Shri Gulshan Kumar have
been paid funeral expenses amounting to Rs. 15,000 each along with the
dependent pension by the ESI Corporation. Further, the son of Shri
Ravinder Singh has been given funeral expenses amounting to Rs 15,000
by ESIC. However, the family member of Sh. Ravinder Chopra are not
eligible for dependent pension as the wife of Ravinder Chopra had
already expired long ago and the age of his children is more than 25
years and they are married. As such they were not eligible under ESIC to
received dependent pension. Shri Ashwini Kumar had sustained only
minor injuries and was discharged from the hospital after treatment.
(Detailed benefit provided to the dependents of the deceased

workman under different provisions is attached with annexure “A”)

2) In reference to the payment of compensation under the NGT Act the
provisions of Section 17 of the NGT Act are to be referred that provides
for the liability to pay relief or compensation in certain cases. The

relevant part of section 17 is reproduced below:

"Section 17. (1) Where death of, or injury to, any person (other than a

workman) or_damage to any property or environment has resulted from

an accident or the adverse impact of an activity or operation or process,

under any enactment specified in Schedule I, the person responsible

shall be liable to pay such a relief or compensation for such death, injury

\7
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or damage, under all or any of the heads specified in schedule I, as

maybe determined by the tribunal.”

The term "workman" is defined under Section 2(0) of the NGT Act, 2010
as having the same meaning assigned to it in the Workmen's
Compensation Act, 1923 (8 of 1923). The workmen who lost their lives in
the accident, are ‘Workmen’ within the meaning of section 2(dd)(iii) of
the Workmen's Compensation Act, read with clause (ii) of the Schedule II
of the said Act. Further, the deceased were also ‘insured person’ under the
Employees State Insurance Act, 1948 and the dependents of the deceased
are paid the dependent benefits and pensions by the ESI Corporation.
Further Section 53 of the ESI Act, 1948 puts a bar against dependents and
insured person from receiving or recovering compensation or damages
under any other law including the Workmen Compensation Act, 1923 in

respect of employment injury suffered by the employees.

Hence, the applicability of section 17(1) of NGT act, 2010 is limited and
applies in case of death of or injury to any person other than a

workman, which is not the case at hand.

Even further as per section 17(1) read with the Schedule I of the NGT
Act, 2010 the statutes mentioned therein i.e. (The Water (Prevention and
Control of Pollution) Act, 1974, The Water (Prevention and Control of
Pollution) Cess Act, 1977, The Forest (Conservation) Act, 1980, The Air
(Prevention and Control of Pollution) Act, 1981, The Environment
(Protection) Act, 1986, The Public Liability Insurance Act, 1991, The
Biological Diversity Act, 2002) have not been violated as per the reports
received from the respective departments,Hence this instant case is not found to
fall under the benefits derailed in earlier OAs of this Hon’ble Tribunal pursuant

to Section 17 of the NGT Act,2010.

3) It is further submitted that the reports mentioned at serial number 6, 7, 8,
of this reply clearly indicates that there is no violation of the Acts
mentioned in Schedule 1 of section 17 of NGT Act, 2010 and also it is
submitted that due benefits have been disbursed by ESIC and project

proponent.
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4) That in view of the submissions made herein above, necessary
instructions may be passed and original appliéation no 220 of 2023 may
be disposed of accordingly by this Hon'ble Tribunal. That any instruction
passed by this Hon'ble Tribunal to the undersigned shall be complied

with in letter and spirit.

It is, therefore, prayed that the Original Application No. 220 of 2023 may
kindly be Disposed off with appropriate orders.

Submitted by

(Surabhi Makic, TAS)

District Magistrate, Ludhiana

Verification:-
Verified that the contents of para no.1 to 4 of the above reply are
true and correct to my knowledge as derived from the official record. No part of

the above reply is false and nothing material has been kept concealed therein.

S

Dated:- (Surabhi Matik, IAS)
Place:- District Magistrate, Ludhiana



1 23 ‘q e wee. ~ A

e
From
Ag.sistant Labour Commissioner
Circle-4, Ludhiana
To,
Deputy Commissioner,
Mini Secretariat
Ludhiana.
No. IR £3 Date: 95\ o :’" o2
IN Ref.: Notice of hearing in Suo Moto matter in Re: news item published in the
Indian Express, dated 14.03.2023 titled as “Ludhiana: Three workers
dead, two critical as fire breaks out in Hosiery Factory”
Subject: Report regarding disbursal of benefits under the ESI Act and Punjab
Labour Welfare Fund Act.
Respected Sir,

Further to this office letter bearing No. 1186 dated 09.05.2023, 1680 dated
26.06.2023 and 1745 dated 30-06-2023 and with reference to the subject cited above,
The status report as on 05.07.2023 for the above said case is attached along with this

letter.

This is for your kind information and perusal.

Thanking you.

| Assistant Labour Commissioner,
Circle-4, Ludhiana

Endst No. 185 Date. 05|63 3992

A Copy of the above is forwarded to Labour Commissioner, Punjab,
S.A.S. Nagar to information & necessary action, please.
1 (f/l

| ¢ Assistant Labour Commissioner,
Circle-4, Ludhiana




“Benefits rglvg‘];%lc DEpartment

e

"' Benefits given under Pun;ab | Remarks |

TSI Name of | One-Time Compensation/ Settlement |
iNO | Peceased | given by Employeer M/s Ganesh Trading Labour Welfare Board |
! Employee Corp. abl SR A R fet e | B _ina SRl o
51 | Sh. ! 1. Rs. 4,00,000 paid to Asha w/o Sh. Funeral Dependent "Ex-gratia Funeral , f
Inderjeet Inderjit vide cheque no. 004737 dated Expenses Benefit Expenses |
\ Yadav S/ 28/06/2023 Amount /15000 | The The exgratia claim | The Funeral | ‘
Sh. TapSl 2. Rs. 1.06.?00 Pa'd to Ramesh Kumar has been pai(i to dependeﬂiase bene?{ of Rs QQLaC of the | expenses E
Ram S/0 Inderjit vide cheque no. 004738 | 4,4 gependent of | has been approved in | individual has been | claim of Rs
(deceased) dated 28/06/2023 IP on .13.04.2023 | favour of Mrs, Asha, | processed and the | 20,000/- of the
3. Rs. 1‘:00,'000 paid to Dinesh Kumar S/O wife of late Mr | benefit has been | individual has |
iznggg;tz gége cheque no. 004740 dated Inderjit Yadav. The | credited in the bank | been ?
: dail rate of | account of the | processed
4. Rs. 1,00,000 paid to Umesh Kumar S/O s A B ol . e me |
Inderjit vide cheque no. 004739 dated Rs.-/283.8 Alaos benefit  has
260062025 three payments | (Total amount | been credited
; (Mar/23, Apr/i23 & | Paid- Rs. |in the bank |
(Total amount Paid- Rs. 7,00,000/-) May/23) agwimting 2,00,000/-) account of the
4541/- and 8514/ & nominee.
8798/-had  already
been disbursed to (Total
Smt. Asha. amount Paid- !
{Dependent Rs. 20,000/-)
benefits/Pension
- released) :
2 Sh. Rs. 6,00,000/- paid to Gaurav Chopra S/o Sh. | Funeral Dependent Ex-gratia Funeral ESIC- The age of
SRavinder Ravinder Ch?qpra Vide two separate cheques, | Expenses Benefit - Expenses the children of the .
ingh @ i.e., cheque No. 004623 dated 30.03.2023 of [Amo o Jent benefit is i . e IP is more than'
Ravinder | Rs. 4,00,000/- and another cheque No. 004669 | hae been sara (0 | nereavanler | wite o ot the | a6 the wie of | 25years and all
Chopra aka | dated 26.04.2023 of Rs. 2,00,000-- both | the gependent of employee had | the employee &€ maried. The |
Ravinder | cheques drawn on HDFC Bank, The Mall, | |p 5n 13.04.2023 already expired and | had  already | Wife of the 1P has |
ggmﬁfs/a Ludhiana. the children are | expired angd S0 died. Hence,
. larsem : more | i . | the benefit is not |
Lal (Total amount Paid- Rs. 6,00,000/-) oforeaéga”aﬁ,yezg g;: mecfgﬁ;ﬂ;:g payable to the
(deceased) married. 25 years of dependents oft??e
age and are P

married.
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Remarks: Management incurred a sum of _Bs.
4.50 Lakhs (approx) towards his medical

expenses but his family took his discharge
against medical advice [DAMA].

wont s il eloli PR o gt 1 (v

'case is under

e ol | One-Time  Compensation/ Sefilement | Benefits given by ESIC Depariment | Benefits given under Punjab Remarks
o féf::gee‘l gtfi;‘ by Employeer M/s Ganesh Trading Labour Weltare Board : i \
3 ?ﬂh. ' 1. Kamla Devi Wio Sh. Mohindar Singh | Funeral | Dependent Benefit | Ex-gratia Ve s

covig given a sum of Rs. 4,00,000- vide | Expenses By . | 5
3;2 . Tzo 2 gheque P 004730 dated 16!06,202? Amount -/ 1§000 Me of | The exgratia claim | The Funeral
u ] ‘arbans Singh S/o Sh. Mohindar Singh | has been paid to | dependent benefit | of Rs 2 Lac of the expenses | ;
i gven a sum of Rs. 2,00000/- Vide | the dependent of | has been approved in | individual has been | claim of Rs |
(deceased) Cheque no. 004731 dated 16/06/2023 | |p on .13.04.2023 | favour of Mrs. Kamia processed and the | 20,000/- of the | %
Both cheques drawn on HDFC Bank, Devi, wife of late Mr. | benefit has been | individual has %f
The Mall, Ludhiana. gﬁlohinder Singh. The | credited in the bank | been
aly rate  of |account of the|processed ?
(Total amount paid-6,00,000/-) dependent benefit is | nominee. and the |
Rs.274.80./  Also, benefit  has |
one yment | (Total amount  been credited |
(16/03/23 & | Paid- Rs.|in the bank
31/05/23) amounting | 2,00,000/-) account of the |
21601/- has been nominee.
already disbursed to
Smt. Kamia Devi. | (Total
(Dependent amount Paid- |
benefits/Pension Rs. 20,000/-) ;
released) i
4 | Sh. 1. Kamlesh Kumari W/o Sh. Gulshan The accident report | The exgratia claim | The Funeral ESIC- Documents |
Guilshan Kumar paid Rs. 4,00,000/- vide Cheque | Amount -/15000 | has been consggered _of Bg; 2 Lac of the | expenses related to !
Kumar @ no. 004665 dated 24/04/2023 has been paid to | by the Dy. Director | individual has been | claim of Rs | dependent : ;
Guishan |2. Gagan Oberoi S/o Sh. Guishan Kumar paid | the dependent of | (Benefit Branch). processed and the | 20,000/- of the | benefits has been |
S/o Sh. Rs. 2,00,000/- vide Cheque no. 004662 | IP on 080.5.2023. benefit will be | individual has | submitted by the |
Hari Chand dated 24/04/2023 : credited in the bank | been dependents on .
3. Naresh Kumar S/o Sh. Gulshan Kumar account of the | processed 04.05.2023 in the
paid Rs. 2,00,000/- vide Cheque no. 004664 nominee and the | branch office and
dated 24/04/2023 benefit will be = Branch Manager
All cheques drawn on HDFC Bank, The Mall, credited in the : has sent the case ]
Ludhiana.  bank account | to Sub Regional |
t paid-8,00,000/-) | of the | Office ESIC on
(Total amount paid-8,00, | nominee: | dated |
i - 08.05.2023. The




(Total amount Paid- Rs. 2,50,000/-)

benefit is payable
to him.

ﬁéfﬁ’?ﬁme of | One-Time Compensation/  Settlement Benefits given by ESIC Department | Benefits given under Punjab Remarks
o Qgcease d |given by Employeer Mis Ganesh Trading Labour Welfare Board 5
-mployee | Corp. ST R
{ Sh. Rs. 2,50,000/- paid vide Cheque No. | Funeral Dependent Benefit | Ex-gratia | Funeral _ESIC- The |
Ashwani 004644 dated 10.04.2023 drawn on | Expenses Expenses | insured person |
Kumar Slo HDFC Bank, The Mall, Ludhiana. Benefit is not Dependent benefit is | He received only He received i?a,ﬁ _only Minar |
Sh. - payable. not payable. minor injuries and |only  minor | Ijunies and he
Karamijit Remarks: Management incurred a was  discharged | injuries and | N@s come nhome |
sum of Rs. 94,000/- (approx.) towards from the hospital | was a.fter being |
his medical expenses and paid a sum and is absolutely | discharged | discharged from |
of Rs. 30,000/- towards his diet and fine therefore, no | from the | the hospilal the |

medicines.

hospital and | neXt day on|
is absolutety | _ 15.03.2023and |

fine therefore,  IP is absoiutely |

no benefit is fne nOW. |
payable to Therefore, no |
? | payable to him.
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Office of Deputy Director of Factories, Circle-5 Ludhiana.
~ adflabldh5@punjab.gov.in

To

Office of the Deputy Commissioner,
Ludhiana,

No.118 Date:28/06/2023

Subject: - Order passed in original Application no. 220/2023 (in ref. news item
published in The Indian Express dated 14.03.2023 titled"Ludhiana. Three
workers dead, two critical as fire breaksout in the hosiery factory. Order
passed in original Application No. 220/2023 (In ref.news item published in
The Indian Express dated 14.03.2023 titled "Ludhiana; Three workers dead,
two critical as fire breaks outin the ‘hosiery factory

Reference-  Regarding English transiation.
R/Sir,
In reference to meeting held on dated 27/06/2023, its was advised by you

good office to send the English translation of the report. English translation of the violations
(attached) is send fo you good office for further action.

Deputy Director of Factories,
Circle-5 Ludhiana.
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During the investigation conducted violations of the following sections of the Factories Act
1948 and the rules made their under the Punjab Factory Rules 1952.

1. The additions/altered mapsfforms of the Factory not deposited in the ofﬁce:.of the
Director of Factories, Punjab. Section 6 of Factories Act 1948 and Rule 3(A) of
Punjab Factory Rules 1952.

2. The renewed stability certificate (after 5 years) of the Factory has not been submitted
in the office Director of Factories, Punjab. Section 6 of :F'aaoﬂm___#g%m
4(2) of Punjab Factory Rules 1952,

Intimation of accident in writing on time in prescribed Form No. 18 has not been sent
to the office of Deputy Director Factories Circle 5§ Ludhiana,_Section 88 of Factories
Act 1948 and Rule 103 of Punjab Factory Rules 1952.

Fire Exits not marked on emergency exit routes provided in the Factory. Section 38 of
Factories Act 1948 and Rule 66 of Punjab Factory Rules 1952.

Fire hyérant(pipe,\{liée for e'xti_rj]ggi‘sﬁhi_n'g'j the fire not provided in the Factory. Section 38
of Factories Act 1948 and Rule 66 of Punjab Factory Rules 1952,

No training was given to ‘the workers regarding exit through Fire Exits routes during

emergency Section 38 of Factories Act 1948 and Rule 66 of Punjab Factory Rules
1952.

Insulation of Electrical wires not done properly in the Factory, due to which the shot
circuit occurred. Rule 67 (C) of Punjab Factory Rules 1952,

y itor of Factories,

Deputy D
: Circle-5 Ludhiana, '
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}f_punJab Pollutlon i'§;j‘i‘0ntrol Board

Regional Ofﬂce-III
Savitri Complex-1, (Dada Motors), Third Floor, Dholewal Chiowk, G.T. Road, Ludhiana °
ppcbro3@yahoc com
No. R.o /um mlm‘fg nat_e_../.‘f%fﬁi

feqr:~ OA. No 220 of 2023 regarding "News item published in

the Indian Express, dated 14.03.2023 titled "Ludhiana:

Three workers dead, two critical ‘as fire breaks out in

hosiery factory" @ ma %9 wvior NGT &3 fir=t 29.03.2023

k gﬁ%wm%nﬂqﬁ%ﬁrfroeommﬁaﬁmﬁaé
IgeTE Hydh i

gewe-  few v o ST A 1452 st 12/08/2023 2 fid fo1

At 3 fx Bwedt (G wdn 23T aolEs, TH ww, fifes e,
BiteT) € FERS H'r fafss wfaar (98153-44151) % 5 3 gz FfeH
g9a fen we39 € AoREd evaw fEtatne éws it 11/05/2023 § A
uﬁm sté‘lﬂaz? Us,m%%mn@méazé’r?wsﬁsrﬁw |

pe 0 L2

m%ﬁa‘crmf‘em ﬁwﬁmnﬂ@%mamﬁmmﬁm
éaz?ﬁ Ry | o=® Knitting, Cutting, Overlock and Sewing Hrter Bametnr
me'inrrﬂm éazﬂméﬁ#ﬁmﬁwa?%aﬁrféam‘r(mrﬁ‘@r

o) w3 T 3 és‘lﬂz JrIHeR (Hoslery Goods) 5872 wie Hs| Sxedt ¥y
Ha Qug faﬁ' Zt 337 & Water Polluting/Air Polluting/Hazardous process
generating Hiftst adt @arEt ot i Bt I St R fait & 33 o Water
Polluting/Air polluting/Hazardous Jim &gt 3 faar #tifem wet St Water
(Prevention & Control of Pollution) Act, 1974, Air (Preventlon & Control of
Pollution) Act, 1981 »= Environmental Protection Act 1986 &t Qe wt
9 I H éaaﬁwwqﬁﬂméaﬁﬁzﬂmzémﬁam%m
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' ’f:';-i:iI*I ution Control Board
Regional Office-11T |

 eaith Complex-l, (Bada Motors), Third Floor; Dholewal Chowk, G.T,; Roaa, Ludhiana
| pptbroB@yahoo .com

i ILBH-IIII - 7.:’:? 6’

0A. No. 220 of 2023 regarding "News item published in
‘the Indian Express, dated 14.03.2023 titled "Ludhiana:
L ‘Thiree workers dead, two critical as fire breaks out in

'lhos|ery=rfactorwy" T mdy 9 yEter NGT 2% first29.03.2023

g d iy e findt 06.04.2023 § 81 iR

gewr-  fem wesw w Use 4. 1452 Brt 12052023 w3 1458 firdht
16/05/2023 ® A &9

Water (Pfeventian & Control of Péllu‘tion) Cess Act, 1977 T-ﬂ' @2‘31!1&7 m°r Eﬁlﬁ'

%sm wgs Au g, 2017
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PUMJAB

m-sz-?P'_;f;nJab Po||ut|on Control Ioard

Regional Office-III

Savitri Comp}ex—l (Dada Motors), Third Floor; Dholewal Chowk, G.T: Road, Ludhiana. |
ppcbreB‘@yahﬂo CQm

No: R.O./LDH-III/ .2,
To

“The D leputy Cammissioner
Ludhiana.

Sub:-  Regarding Hon'ble NGT OA No. 220 of 2023 titled as
News item published in the Indian Express, dated
14.03.2023 titled "Ludhiana : Three workers dead,
two critical as fire breaks out in hosiery factory."
It is intimated that industry M/s Ganesh Trading Corp. Ram Nagar, Civil

Lines, Ludhiana was not carrying out any hazardous activity. and was not generating

aréy; hazardous waste, Hence, the subject cited unit does not ‘comes u.r;iéi.er‘ the

purview of the Public Liability Insurance Act, 1991, therefore it is not violating the
provisions of said Act.

This is for your kind information and further necessary action, please.

fal 'En ineer
Q




